
II 	IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH 

AT HYDERABAD 

O.A. 348193. 	 Dt. of Decision 	17.6.94. 

Smt. R. Jayalakshthi 
	

Applicant 

Vs 

1, Sr. Superintendent of Post Offices, 
Srikakulam On., Srikakulam. 

The Chief Postmaster—General, 
A.P. Circle, Hyderabad. 

The Director—General, 
Department of Posts, Oak Sadan, 
New Delhi. 	 .. Respondents 

Counsel for the Applicant: 	Mr. S. Ramakrishna Rao 

Counsel for the Respondents 	Mr. V.Bhimarina, Addl.CGSC. 

CORAN: 

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.) 

THE HON'BLE SHRI T. CHANDRASEKHARA REDDY 	MEMBER (JLJDL.) 
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OR 348/93. 	 Ut. of Decision:17-6-94. 

ORDER PASSED BY HON'BLE SHRI R.B.GORTHI, 
MEMBER (A) ). 

* * * 

The applicant herein is the widow of late Sri 

R.Candhi Acha.-ry who, while working as Sub-Post Master 

Kasibugga died on 15-2-92. By that time he had rendered 

29 years of seriice and had he Im alive1he would have 

served tor another 8 years. On!  the death of the employee 

aA 
the applicant requested the conern-authorities for giving 

second 
coinpassiors,te appointment to her/son (R.Tulasi Krishna) 

aged about 19 years. 

The Respondents having cbnsidered the claim of the 

applicant rejected, the same on the ground that the family 

of the applicant could not be tras to be in any indigent 

circumstance$ as suchie family received more than one 

lakh rupees as terminal benefitsr;basides monthly family 

pension of Rs.1500/-. 

Heard learned counsel counsel for both the parties. 

Shri Ramakriahna Rao, learned counsel for the applicant 

has stated that as the employee was suffering from heart 

decease the family had to incur heavy expenditure and 

ran into a debt of Rs.60,000/-. Further)  the eldest son 

(Mulari Krishna) aged 22 years is also suffering from some 

congenial heart decease and as such is unable to seek any 

employment. Thus the eldest son is more of a financial 
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liability than an asset to the family. The applicant has 

a minor daughter aged 17 year*ho is yet to be married. 

kens 
The applicants counsel urges that all b 	circumstances 

c.ánEto-t seem to have given due consideration by the Res- 

pondents, 

Shri U.Bhimanna, learned standing counsel for the 

Respondents stated that at the time of seeking compassionate 

appointment to the second son, the applicant did not dis-

closeo that her Elder son was medically incapacitated for 

any job or that the family incurred a heavy debt of 

Rs.60,000/-. 	 L 

In view of the above facts and circumstances we 

deem it just and proper t6 dispose of this application 

with the following directions 

(a)The Public Relations Officer or some 

other desponsible officer of the 

department will be deputed by the 

Respondents to enquire and verify 

the contentionof the applicant that 

her Older son was not doing any work 

on account of his medical disability; 

(b)It sas also be verified whether the 

applicant's family incurred a deb/t 

to the extent of Rs.60,000/-; 

I,  

1 



i. The Senior Spporintendent of Post Offices, 
Srikakulam Division, Srikakulam. 

i. The Chief Postmaster General, 
A.P.Circle, Hyderabad. 

3.; The Diredtor Genora1, Department of Posts, 
Dak Sedan, 	/,ortteeJeSireeb nto'm'cO_b&. 

49  One COPY to Mr.S.Rarnakrishna Rao, Advocate,CT,Hyderbad. 

5, One copy to tlr.V.Bhimanna, Addl.CGSC., CAt, Hdorabad. 

One copy to Librery, CAT, Hydera ba d.k 
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(c)On receipt of the report of the deputed 

officer, the question whether the second 

son of the applicant should 	should 

not be granted compassionate appoint-

ment will be considered in accordance 

with the extant rules and on the basis 

of the reporti received by the said 

official. 

6. 	Original Rpplica ion is disposed of with the above 

directions with no order as to costs. 

1 (T.CHANORASEKHRR RECD 	 'TGORTH1' 
Member (3) 	 Member (A) 

Dated: 17th June, 1994. 
Dictated in Open Court. 

asil/ 

u1/ 

I 	 Deputy Regi3trar(3) 

Copy to:— 
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MPED BY 	 COiARED 

CNECpED 131 	 APPROVED BY 

IN THE CENTPJL ADI JiTISTRATIVE TRBtflAP 
i-PfEpJEAD BENCH AT HYDERAk3AD. 

THE 
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IC CE  

AND 

THE HDN'IJLE LIR.A.B.CRTHI : MENBEp() 

AND 

THE LION' 2DB NR.T.CHANDRASEIJ•AR REDDI 

AND 

THE 

Datedd— G-1994. 

ORDEiJa:r 

I 
M.A.,,'R,A,'C.A. No 

O,A.No. 3 
T.A.No.  

Admit 	I ed an Interim Directions H 
Isue \  

Disposed of with dire.cti 

Dsmssed. 

Di mi' sed as withdrawn
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